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DATE OF DECISION 
	12-9-1995 

Tarun Kumar Gcvil 	
Petitioner 

Mr - ___________ Advocate for the Petitioner (s) 

Versus 

.cn of India and Others 	 Respondent 

Mr. Akil Kures 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	V. Radhakrishnan 	Merrer (A) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 
	 frJ 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Hr.Tarun Kumar Govil 
0/0 Kiran K. Shash 
Advocate 
3,Achalayatan Society 
Nr. Nemnagar Fire Station, 
Navrangpura,Ahiriedahad. 	 Applicant 

Advocate 	 r. K.K.Shah. 

V r s us 

The Union of India,notice tobe 
served throah Secretary 
nin i st r y of Finance, 
Department of Pevenue 
New Delhi. 

Secretary, 
Central Board of Excise 	Customs 
ACCE Building,lst Floor,New Delhi. 

3, Pr.CITief Controller of Accounts 
Central Board of Excise Qt Customs 
AGCE Building 1st Floor New Delhi. 

4. Pay 	Accounts Officer 
Office of Collector of Central Excise 
and Customs, Customs Nouse, Ahmedabad. 	Fespondents 

Advocate 	Mr. Akil Kureshi. 

O P A I. J U P 9 U B N T 

In 
Date: 12-9-95 

O.A. 63 of 1092 

Per on ble Shri V. Badhakrishnan 	 Member (A) 

Keard M r .K.K.Shah learned counsel 

for the applicant and Mr .Akil Kureshi 

learned counsel for the respondents. 

2. 	The applicant joined Indian 



11 Customs 	Central Excise Services Group 

A as probationer on 15/12/198 .TThen  he 

joined the National Academy of Customs 

Excise and Narcotics at New )elhi he was 

drawing basic pay in junior time scale 

of Rs.2200-4000 from 15-12-1986 to 

14-12-1990. The applicant contends the 

payment of T.A./D.A. during the period 

13/4/1988 to 15/4/1991 was made to him 

as per the provisions of the 0.1. dated 

19/3/198 7.owever on 27/3/19fl1 the 

rrincipal Chief Controller of Accounts 

raised certain doubts regarding 

admisiihility of Travelling Allowance 

to Group A officers drawing less than 

E.2800/ per month as basic pay.It wa 

clarified by the Ninistry of F'inance that 

Group A officers of Indian Customs and 

Excise Service drawing less than 2800/-

per month were not eligi.ble for T.A./D.A. 

as applicable to officer drawing basic 

pay of Es. 2800/- and above in the revised 

scale.Cases wherever the payment has been 

made was to be recovered from the 

officers,Annexure A-lfl.Accordingly the 

respondents attempted to recovery the 

alleged over payment of T.A./.A. against 

which the applicant has come to the 

Tribunal praying for the following reliefs: 
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(A) 	This Ton hie Tribunal may be pleased 

to declare and the letter dated 23-3i 

and 27--1091 and 1l-°-l91 against 

the law and cannot have retrospective 

effect and be further pleased to quash 

and set aside the same and further 

be pleased to uphold the circular 

letter dated 19-2-1999. 

Your I.ordships may be pleased to hold 

and declare that the ircqned orders 

are illegal arbitrary misconceived 

and had in law and Your Iordships 

may also be further be pleased to 

hold and declare that the ipugned 

orders dated 2 3 / 8 /1991 and 11/9/1991 

cannot be enforced without hearing 

the affected person i.e. the peti-

-tioner in the present case and Your 

iordships may further be pleased 

to hold and declare that since the 

impugned orders dated  

23-8-91 and 11-9-1991 seek to 

invalidate nullify anc1  or modify 

the notification issued with the 

sanction/accord of the President, 

the same are bad in law and hence 

the sane may kindly be quashed and 

set aside. 

Your lordships may be pleased to 

issue necessary dirctions upon 

the concerned respondents directing 

him. them to clear approve and pass 

the hills of the petitioner which 

) 	 are still pending for clearance/ 

approval and that the same may be 
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cleared passed and aproved forthwith 

and in accordance with earlier original 

notification in that behalf and not in 

accordance with the impgned orders. 

() 	This Tion ble Tribunal may be pleased to 

allow this application with costs. 

() 	Any other order or direction maybe 

deemed fit in the interest of lustice 

may be passed. 

Tnterim injunction was granted 

by this Tribunal on 1 /3/lc?92 staying 

the recovery. 

uring discussion at the rar it was 

pointed out by r. Akil lureshi that the 

applicant s representation to the 

respondent dated 29/11/199 has still 

not been decided and it will be in the 

fitness of things if the department first 

considers and decides the representation. 

Teepin in view the above facts it is 

felt that the department may be directed 

to consider and decide the app1icant s 

reprenentatiOn dated 29/11/1)91 including 

the question as to whether by letter 

dated 27/5/1991 the department could 



make recoveries retrospectively in respect 

of past cases also.Accordingly the 

respondents are directed to consider the 

representation of the applicant dated 

26-11-1991 and take a decision by passing 

speaking order in the natter within 6 

weeks from the date o the receipt of 

a copy of this order.The decision if 

adverse to the applicant shall not be 

given effect for 15 days from the date 

of taking the decision. 7To recovery shall 

be made until, the decision is taken .'ith 

the above 	rections LA. stands disposed 

of. 

.''rishnan) 

nribr (A '\ 



. 	CENTRAL AL)MINISTRhTI T UNAL 
AH1DABA BZNC 

Application No. 
TranSferApPli0a0n No.______ 

CERT IF IC ATE 

Certified that no further action is required to be taken and 
the case is fit for cons ignbt to the Record Room (ecided) 

Dated : 

CflterSigfl : 	
Signature of the Dealing 

ASS js tact 

Section Offjcer. 
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CENTRAL iLi1INIST/TIJE TRIELJN;L 
/Hm:IDi\3;U 3EriCH 

\ H Ii 0 B 0 

Subrntted: 
	

01[. T./JUDICI'L SECTI0. 

Original PtiLion No: 

Or 

Miscellaneous Petition No 

of 

Shri 

	

	
Petitioner(s) 

Uersus. 

Respondent(S). 

This ap'Tlicotion has beonubrnitted to the Tribunal 

by Shri  

Under Section 1 of the Administrative Tr:bunel act,1905. It has 

scrutinised wich reference to the points mentiuned in the check 

list in the light of the provisions contained inhe' Administrtive 

TrjLjunel ct, 1 25 end Bentral 'dministrtive Tribunals Procedure) 

Rules 9  1 35, 

The 'pplications has beenfound in orer and may be 

given to concerned for fixationf date. 

The application h s not beenound in order for the 

reasons indicated in the eheck list.The applicant may be advised 

to rectify the same within14 days/draft letter is placed below 

for signature. 	
ft 

55 T T  

5.C.J) 

[JR (3)  

K N P 1 3891 	
J ( 

r. 
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NXtflE— I. 

C:JTR:.,L AOINI3TTI\J: TRIiUNilL 

:DO,O 3:'ICH H1  

4 	
I 	 I LJW'I IT 	

JJ - 
REP.NDE:T(S) i 

P' 	TI 	T 	8E 	EXA1Ic.D 	 EID:Rs:MNT 	ASTJ * 
RSULT 	JF EX'P1IAT ION. 

1. Ithe application competent ? 
2. lathe application in the  

prescribed form 	 ? 

Is the aplicatibn in 
paper book form 

Have prescribd number 

complete sets df the 
application been filed 	? 

3. Is the applic:tion in time 	? 
If notphy ho, many days is 
it beyond time 
Has $ufficint cause for not 
making the application in 
time stated ? 

4. Has the document of authorisatjon/ 
Vakalat 	UJ&ma been filed ? 

5. Is the application accompained by 
D.D./I.P.O.por 	3.50/—?Number 	 - 
of 	D.D./I.P. -I.tobe recorded. 

6. Has the copy/copthes of 	the order(s) 	j. 
against which the application is 
mcde,been filed.? 

7. Have the copies of the documents 
relied upon by the applicant and 
mentioned in the application 
been filed.? 

Have the documents referred to 	 4 

in (a) 	above duly attetd and 
numbered accordirgly? 

Are the documents referred to in(a) 
above netly typed in double apace ? 	— 

8. Has the index of documents has been 	x fied and has the paging been done 
properly? 



ND1MENT if : 	SULT 
: 	T I  

Have th c ch ou1oni: 1 detilg 
of 	repres3ntcin::. mede a n d 
th C DL 	 1 SUC ra presentation 
ucen irtiCO aJ 	he 2ppliction.? 

is the matter :!:r 
apt ii c:ciun pnn(,eq before any 
court of leo ar en o Dir aench 
of the Ta ihu ne I 

11 • 	re tOO QpJiioatin/tuj1jcete 
copy/pprE. copies siaried.? 

12. Ire extra; copies of ha 

applicetian uih unnaxures riled.? 
Idnjcl with the 2riginal. 

Defsti. 

Uaning in onaxoras 

No. 

 

P a g e os.  

(d) 	Distinctly Typed ? 

13. Have full size envelopes bearing 
full addoess of the riaspondonts 
been filed? 

14. 	Ire the given edrir:sad,ths 
registered ad teased '? 

15. 	Do the nomea ef Lh par ties 
stabed in thc copics,tli, with tame(s) 
those indicutred in tfle application? 

16. ere th brunsationo certfed to bb 
true or supported Dy an affidavit 
affirming that they era true? 

17. /re th facts for the CaSES mentioned 
under item ?oG of the application? 

Lonciso ? 

L;ndar DisblnctHiaads ? 

Numerac consecutively ? 

Typed in doub1 apace on one 
side of th paper ? 

13. Have the prticu1ars for interim 
ordar prayed for ,statd with reasons,? 	-/ 



TN I1f 	' 	11N/[, !"DMrNIO11NArTvN rrTrJJT, ,ANMDPAfl PE1I 
Oriqniii Aoo11ca::Lon No. 	 of 1 99 

ariin Num -lr flcv l 	 ___ 	 Applicant 
LN 

Onion of bOb & 0thors 	--- 	----- TD Pespondent 
T N D 3 X 

Annexuro 	 Por1ci1nr-s 
7 	 No. 

Page No. 

1 . - Meiuo of Apoli.cation 1 - 16 

) 	2. A CrOer No. 	IT /2-3 4 /20-T_Actt/10/55 (X ( 
tn 	23-R_)1 X 	17_ 29 

(lt:er No. 	IT/35_5/?1/529 dated 10-9-91 
& 

li'l-.Ler NO.N\O/T\UCIIt 	nbte/ 540 ,/ X 
(i0t06 	ii_ooi 	 )o 

3 'Al Notfjcbon dOtOd 	121-87 20 -21 

 2' No. Ibc/233/A/c /39_9Q dt. 2391 22 

 A3 " N0• A-320/2/1 4,90-Ad IT Dt. 16-7-91 23 - 27 

 'A4' C. 19030/5/96 	IV Db. 24-11_85 28 - 31 

 'A5 l  C•)IC1C, No.1°O3O/5/%_ 	IV Ot. 1 9-3_97 32 - 33 

'A6' C.N.Nol9Q3i)/5/6_ 	IV D 104.97 34 - 37 

9. 'A7 ' CN.N.1030/5/96_N TV Dt. 6-9-87 38 

or Na. 	27917/4i/39çj_IV Dt. 	19-2-90 39 

11. 'A9' LoLr NO. Coord. /15 (2) /90/1 962 Dt. 	27-3-91 40 

12. 'AlO' LHiO•r N0.27017/13 	91-ADI Dt 0  27-591 41 

13 'All ' L 	On, 	COOD1 5 (2) /91 /T_r/2q5 D. 	18-6-91 42 

14. 'Al 2 0.0. Nj, 	i r / 6S "ci /394 	Dt. 273-91 43 

'A13 ' 1'HjJ 	./\.HjI1: 44 - 46 (Co 1 ly 	) 

01 cc Ahmn C1 	C 
(rjran . Shah ) 

Date: 	 Advocate0 
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IN THE CENTRAL. ADMINIIRATIVE TRIBUNdJ 

AHMEDABAD BENCH 

ORIGENAL APPLICATION NO. 	OF 199 

Tarun Kumar Govil 	 .. IWPLsICANT 

VERJS 

Union of India & Ors. 	 .. RESPONDE14TS  

DETAILS OF APPLICATION: 

1. Particulars of the lpplicant; 

( 	i) Name of the applicant: Tarun Kurnar Govil 

(ii ) Name of Father 	: Devi prasad Govil 

(iii ) Age of the applicant : 30 years 

(iv ) Designation and 	: 	Assistant Collector, 
particulars of 	Customs & Central Excise. 
office 

7 Office address 	$ 	Customs and Central 
Excise (Rural) Paldi, 

> . 
Ahmedabad. 

Address for service 	: 	C/o Kiran K.Shah, 
of notice. 	 Advocate, 

.r. 3, Achalayatafl Society, 
Nr, Memnagar Fire Station, 
NavrangpUra, Ahmedabad. 

2, 	particulars of the respondents: 

The Union of India1 notice to be 
served through, Secretary, 
Ministry of Finance, 
Department of Revenue, 
New Delhi. 

Secretary, 
Central Board of Excise & Customs, 
AGCR Building, 1st floor, 
New Delhi. 

Pr. Chief Controller of Accounts 
Central Board of Excise & Customs, 
AOR Building, 1st floor, New Delhi. 

Pay & Accounts Officer, 
4  Office of c:ollector of Cenral Excise, 

and Customs, Customs House, Ahmedabad. 

3, 	particulars of the order against which 
application is made. 

The application is against the following 

order: — 
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Administrative Officer, Central Excise Div IV 

Ahmedabad order No.11/2-34/90 T -Acctt/10 155 dated 

23.8.1991 based on M.0.F, Deptt. of Revenue No.A-27017/ 
Z\ 	 (fl1J 

13/91 ADI dated 27.5.91, Annexure 'A', wherein 
vj . 	 / - 

Administrative Ofi- icer Central Excise Dn (MG), Paldi, 

Ahmedabad has been requested to effect recovery from 

the applicant of the alleged excess payment on account 

of transfer T.A,, TourT.A. etc. 

4 	Jurisdiction of the Tribunal: 

The applicant declares that the subject matter 

of the order against which he wants redressal is within 

the jurisdiction of the Tribunal. 

Limitation; 

The applicant further declares that the appli-

Cation is within the limitation prescribed in Section 21 

of the Administrative Tribunals ACt, 1985. 

Facts of the case; 

The facts of the case are given below: 

6.1 	The applicant is a citizen of India and has 

been enshrird by the provision as contained in the 

Constitution of India, 

6.2 	The applicant was appointed as probationer in 

the Indian Customs & Central Excise Service Group 'A' 

with effect from 15.12.1986 (FN) as per Notification 

dated 12.1.1987. A copy of the order is annexed hereto 

Annex A-i 	and marked Annexure 'A-i'. 



Annex. A-3 

(Colly). 

6.3 	That the applicant joined National Academy of 

Customs, Excise and Narcotics at New Delhi on appoint-

ment as probationer. That the applicant drew basic 

pay from 15.12.86 to 14.12.90 in the Junior time 

scale of Rs.2200-4000 as per statement bearing No.111/ 

2-38/A/C/89-90 dated 23.8.91. A copy of the same is 

annexed hereto and marked Annexure 	The applicant 

was promoted from Junior Time scale (Grade VI) to 

Senior Time Scale (Grade V) of Indian Cu$toms and 

Central Excise Service Group 'A on purely adhoc basis 

in the S.T.S. of Rs.1100-1600 (pre-revised) Rs.3000-4500 

(Revised) with effect from 15.12.90 (FN as per M.O. 

Finance Deptt. of Revenue OM No. A_320/2/14/90d1I 

dt. 16.7.91, which is annexed hereto and marked 

AnnexUe A-3 collectivelY 

6.4 	on promotion to Senior Time scale of Rs.3000-4500 

the applicant started to draw Rs.3000/'- as basic pay 

of i.3000/- with effect from 15.12.90 and drawing usual 

increments as such continuously in the scale (as per 

Annexure A-2 already marked) • In the meantime, the 

Fourth Central Pay Coninissiofl had submitted its reports 

and they were under consideratiOfl of the Government of 

India for being accepted as such or with some modif i-

cation. Ultimately, the Central Governrint accepted 

the various reports of the 4th Central Pay CormdssiOfl 

with a few minor modifications here and there which 

are of no inportanCe with reference to present appli- 

cat ion. 

6.5 	That the relevant office memorandum on various 

subjects i.e. pay, allowances including T.A. etc. were 



first issued in respect of enployees of groups B, C & 

D only as certain anomolies were still under Consi-

deration with respect to Group A officers. Since in the 

present application only travelling allowance point is 

involved, references are only on the subject of itself. 

First office meirorandum No.19030/5/86-4-IV dated 

24.11.36 on the subject of Travelling Allowance Rules - 

Implementation of the Reconsideration of the Fourth Pay 

Commission was issued taking effect from 1.11.86 in 

respect of civilian employee of the Central Government 

belonging to Groups B, C & D. As per which, the orders 

regarding T A. in respect of Group A officers (as and 

when issued) would also be made applicable with effect 

from 1.11.86 on the same terms and conditions as are 

applicable in the case of officers in the catery of 

Group B, C & D. copy of the same is a nnexed hereto and  

Annex A-4. 	marked Anneure A-4 is a copy of the same. 

6.7 	One important point in the 0 M of 24.11.86 read 

as under: 

04. in case of Groups B, C & D employees who 

have undertaken tours etc. on the basis of their existing 

entitlerrerits from 1.11.86 to the date of issue of these 

order (i.e. 24.11.86 emphasis supplied) and whose T.A. 

Bills have been finalised on the basis of their entitle-

ments prior to 1.11.86, will be allowed arrears on their 

revised entitlement as oer these orders w.e.f. 1.11.1986 

(Annexure A-4 already marked) 

It is pertinent to note that the aforesaid O.M. 

is issued in form of Notification and with the sanction/ 

accord by the President. 
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6.9 	That the Ministry of Finance issued OM. 

No. 19030/5/86-E.IV dt. 19.3.87,which is also issued 

in form of notification and is on the aibject of 

"Travelling Allowance Rules - Implementation of the 

Recommerxlat ion of the Fourth Pay Commission" and 

the sanction of the President was conveyed to the 

modification in Travelling Allowance Rules, as in 

the annexure to the OM insofar as they apply to civilian 

employees of the Central Government belonging to 

Group 'A' also • As is clear from the annexure to the 

ON it conveyed the modified orders of the Government 

of India on the following itns only in respect of 

Group 'A' officers. 

i) Daily allowance 

Entitlenent for journey by rail on tour and 

transfer. 

Rates of Lumpsum transfer grant and pecking 

allowance. 

However, provision contaird in the 

undernoted paragraphs of the Annexure to OM dated 

of 	 24.11.86 even also shall applicable to Group 'A' 

officer viz. 

Para No.of 	Subject matter in reect of Group 'A' 
Annexures 	off regarding. 

1 (a) 	Regarding 'conveyance allowance' 

4 	Regarding 'income ceiling for dependent 

relations. 

5 	Transportation of personal effects between 
places connected by rail. 

6 	Transportation of personal effect between 
places not connected by rail. 

7 	Regarding 'Additional fare by the entitled 
class to Govt Servant on transfer. 

9 	Regarding 'Travel assistance for children'. 
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UT 

As per para 3 of the OH dated 9.3.87 other 

Annex -A-5 

iv 

Annex-A -.6 . 

riex-A-8, 

terms and corxlitions contained in OH dated 26/9/84 

would also apply to Group 'A' officer. Copy of OM 

dated 19.3.87 is annexed hereto and marked Annexure A-5, 

6.9 	That the H 2O,F. issued clarifications on the 

revised Travelling Allowance Rules issued on the 

basis of the acceptance of the recorruiendat ion of the 

Fourth Pay Corrrnissio&' vide OH No. 19030/5/86-E-.IV 

dt. 10.4.87, copy of the same is annexed hereto and 

marked Annexure A-6 is a copy of the same. 

6.10 That the Department of Revenue, Ministry of 

Finance issued a circular No.19030/5/86-E-IV dated 

6.8.97 providing an addenda to para 2 of Ct4 dated 

19.3.87. Copy of letter dated 6.8.87 is annexed hereto 

and marked Annexure A-7 is the Copy of the same. 

6.11 That the provision of order dated 6.9.87 evi 

again confirmed by Ministry of Finance, Department of 

Revenue vide their letter No.FNh 27017/41/89-Ad-IV dt. 

19.2.90, a copy of the same is annexed hereto and marked 

AnnexureA-8. That the applicant submitted his entire 

T.A. Bills relating to period 18.4.88 to 15.4.91 and 

paynnt was rcde to him in view of the provision as 

contained in OH dated 19.3 .87 and Department of Revenue 

letter dated 6.8.87 and 19.2.90, 

6,12 However, on 27.3,91 the Pr. Chief Controller of 

Accounts Central Board of Excise and Customs vide his 

letter No.Coord/15(2)/90/1962 dated 27.3.91 inviting 

at tending of Departmental Pay and Account Officers 

Annex4-7, 
4 

It 
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expressed certain doubts on certain point regarding 

entitlement of officers drawing salary less than 

W. 2800/- as basic pay and advised them that since 

the clarifications were not received from the Ministry, 

the Bills of group A officers drawing basic pay less 

than Rs.2800/- also may be passed without taking into 

account, Ministrys letter dated 19.2.90. A copy of 

the letter dated 27.3,91 is annexed hereby marked A 

Annex A-9 • 	Annexure A-9, 

6,13 It was however on the basis of circular dated 

6.8.87 & 19.2.90 that the TA claim of the applicant 

were finalised and payments made accordingly. That 

letter No.A-27017/13/91-ADI dated 27.5.91 was issued 

from the Ministry of Finance to the Director General, 

National ACademy  of Customs, Excise and Narcotics, 

New Delhi intimating that the Grade A officer of 

Indian Customs and Excise Service drawing actual pay 

less than Rs.2800/- p.m, in the revised scale were not 

eligible for TA/DA as applicable to officers drawing 

basic pay of Rs.2800/- per month and above in the 

revised scale. Consequently, it was suggested that the 

It 	 over payment, whereever made may be recovered from the 

officers concerned. A copy of the same is annexed 

Annex A-b, 	hereto and marked Annexure A-10 is a copy of the same. 
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6.14 	That Pr. Chief Controllerof Accounts, Central 

Board of Excise and Customs, New Delhi vite his letter 

dated 18.6.91 reminded all the departmental pay and 

accounts officers to submit the information of over 

payrrnt in such cases where officers were drawing basic 

pay less than Rs.2800/- but claims were finalised on the 

basis of provisions as applicable to officers drawing 

basic pay of Rs.2800/- per month and above in the revised 

scale. Copy of the letter dated 18.6.91 is annexed 

Annex .A-11. 	hereto and marked Annexure A-il. 

6.15 	That the Administrative Officer, Central Excise, 

Div. IV, Ahmadabad sent a letter No.11/2-34/90 Tr-Acctt/ 

I 

10155 dated 23.5.91 to the Administrative Officer., Central 

Excise Dri (NG), paldi, Ahmedabad requiring therein that 

an amount of Rs.1800/- on Transfer T.A. excess and Rs.749/-

on account of Tour T .A. excess paid to the applicant be 

recovered. That Shri S. Ramamurthy, Pay and Accounts 

Officer vide his D.O.No. II/36-6-/91/384 dt. 27.8.91 has 

demanded the details of recovery to be affected on account 

of alleged payment of TTA & TA in view of the decision 

that regarding Group A officers whose actual pay was less 

than Rs.2800/- per month in the revised scale but were 

paid claim of Transfer TA and TA on tour and LC for 

TA/DA as applicable to officer drawing basic pay of 

Rs.2800/- per month and above in view of Ministry of 
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Finance letter No. A 27-17/13/91 Ad IV! dated 27,5.91*  

a copy of DO letter dated 27,8.91 is annexed hereto and 

Annex-A-13. 	marked Annexure A-13 is a copy of the same. That the 

applicant further submits that this recovery of alleged 

excess TA etc, is not justified and is against natural 

justice as it was on the authority of Ministry of Finance 

that the claims were finalised and which now according to 

the same Ministry result in excess payment to the 

applicant. This order is going to give rise to serious 

evil consequences to the applicant for which no opportunity 

of hearing has been afforded to him. As such the appli-

cant is not in a position to state his case which is the 

basic requiremea of principles of natural justice. That 

letter of 27.3.91 and 27,8,91 are only executive clan-

fication and thus the same cannot override and nor can the 

same be equated with the notification dated 24.11.86. 

6.16 	In the hurrble and respectful submission of the 

petitioner, a notification which has been issued with the 

sanction/accord of the President cannot be invalidated/ 

cannot be nullified or modified by way of executive 

instructiors or administrative orders and more particularly 

such thing cannot bern in any case with retrospective 

effect. In the instant case i.e. precisely, what has been 

sought to be done by the inpugned orders and thus the same 

are abi-initio-void, illegal, arbitrary and bad in law. 
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6.17 	The petitioner most respectfully and humbly 

submit that apart from the bills whose reference has 

been made hereinabove and which have been already passed/ 

approved by the competent authority, there are certain 

other bills also which pertain to the period prior to 

the date of the abovereferred impugned orders which have 

been already submitted by the petitioner herein and the  

same are pending with the concerned authorities since 

long. The details of the bills which still pending for 

clearances before the concerned authorities are stated 

Annex.14 	in the list annexed hereto and amarked as Annexure A-14. 

It seems that the authorities are contemplating to consider 

the same in light of the impugned orders, s.hich in my 

I 	 respectful and humble submission cannot be done since the 

same will not be permissible in the eye of law inasmuch as 

the said pending bills pertain to the period prior to the 

dates of the impugned orders. Under the circumstances, 

the same cannot be said to be considered and dealt with 

on the basis of the imougned orders and the same require 

to be passed on the basis of earlier notifications. It is 

humbly submitted that the concerned authorities are un- 

necessarily holding back the clearances of the said bills 
'p 

and its required that the authorities may be directed to 

clear the same forthwith. The petitioner most respectfully 

and humbly submits that the aofresaid action is taken by 

the respondents without any opportunity of hearing to the 

petitioner and any action taken at the back of the petition 

and in violation of audi alteram pattern would be ts 



required to be declared as illegal and arbitrary and 

resultantly quashed and set aside. 

618 	It is submitted without prejudice to aforesaid 

that any rectification which is sought to be done only 

by way of clarification and which is likely to result 

in serious civil consequences to an employee can, at the 

most, have only a p:spective effect and cannot be made 

effective retrospectively. The letters dated 27.3.91 and 

27.5.91 do not contain any cert.ificate that the retrospe-

ctive effect being given to rules will not affect 

adversely any employee to whom these rules apply "as is 

being normally done when any rule which is made retro-

spectively. Hence the proposal to affect recovery is 

against law. Reliance is placed on S.Jayaraman and others 

Vs Government of India and others, 1990 (3) SLJ (CAT) 31 

Madras Bench. In the case of S. Jayarama and others it 

so happerd that based on clarifications of 5.3.96 and 

27.4.87 specifying that medical allowance could not be 

received by employees whose spouses also were in receipt 

of similar benefit in the same or other organisation the 

third respondent ordered on 14.3 .88 that the fixed medical 

allowance paid to the applicants for t he period from July 

1984 to February 1986 has to be recovered from them. It 

was against the said order that the application was filed 

before the Tribunal. 

1: 

I 



It was held that the two clarification as 

issued on 5.3.86 and 27.4.87 cannot be regarde-d as 

either discriminatory or as arbitrary. However, based 

on these clarification the third respondent on 14,3.88 

had ordered recovery of payments mede to the applicants 

by way of fixed rredical allowances for the period from 

July 1984 to 1986. The clarification cannot take 

retrospective effect, resulting in recovery from the 

applicants. The payments have been received by them 

prior to the clarification under the scheme as announced 

on 15.6.1984. No restrictions or conditions were irrosed 

in June 1984 in the scheme. It was held that as the 

clarification were issued only on 5.3.1986 and 27.4.87 

recoveries from applicants cannot be made fort he period 

from July 1984 to February 1986 (S.Jayararna and Ors 

Vs. Govt of India & Ors. 1990 (3) sLJ(C1T)31, Madras 

Bench.) Accordingly, the respondents were directed not 

to affect any recovery from the applicants of the amount 

of fixed medical allowance paid to them for the period 

from July 1984 to February 1986. That there have been 

decision of the various Benches of the Central Admini-

strative Tribunal where these Benches have consistently 
IV 

set their face against rectification of an administrative 

error that causes undue hardship to the employee. The 

various case are as under: 
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(i) Nilkanth Shah Vs. Union of India & Ors., 
1987 (3) Sw (Cr) 306 (Calcutta Bench) decided 
on 11/2/87. 

C,S,Bedi Vs. Union of India & Ors. 
ATR 1988(2) cxr, 510, P.B. Delhi, decided 
on 10.5.88. 

Govind Sinha & Orz. Vs. Garrison Engineer, 
Narangi Dn. & Ors. 
1991 (1) SLJ(C1qr) 74 Guwahati Bench, decided 
on 31.8 .90. 

Beni Prasad Vs. Union of India & ors. 
ATR 1987 (2) CX 205, P.B. Delhi. 

. ) The monetary benefit alredy accrued as on 

evidence of service forms a.property and the rights 

which have already accrued ard enjoyed cannot be 

deprived. The sarte amounts to violation of Article 

300A of the Constitution of India. 

(3J The action of the reondent of initiating recovery 

as per the iripugned order is violative of principles 

of estoppel and promissory estoppel. 

(J4) Though it is open to Govt to issue or define 

clarification on a subject, but State being a wel-

fare state as defined in the Constitution of India, 

such clarifications should not result in having 

adverse monetary consequences on the emoloyees. 

Details of the remedies exhausted: 

The applicant declares that the Chief Controller of 

Accounts has put in the department and the applicant does not 

have any hope that the department itself will pass order not 

to recover the alleged excess payment. Hence the applicant 

is approaching this Hon'ble Tribunal for seeking justice. 

Matters not previously filed or pending with any other 
Court. 

The applicant further declares that he had not previously 

filed any application, writ petition or suit regarding the 



-14- 

matter in respect of which this application has been 

made, before any court of law or any other authority 

or any other Bench of the Tribunal and nor any such 

application, writ petition or suit is pending before 

any of them. 

9, 	Relief(s) sought: 

In view of the facts mentioned in para 6 above 

the applicant prays for the following reliefs: 

This Hon'ble Tribunal may be pleased 

to declare the letter dated 23.8.91 and 

27.5.91aainst the law and cannot have 

retrospective effect and be further 

pleased to quash and set aside the same 

and further be pleased to uphold the 

circular letter dated 19.2.90. 

YOUR IJORDSHIPS may be pleased to hold 

and declare that the impugned orders are 

illegal, arbitrary, misconceived and bad 

in law and YOUR LORDSHIPS may also be 

further pleased to hold and declare that 

the impugned orders dated 23.8.1991(1-'1 

cariiot be enforced without hearing the 

affected person i.e. the petitioner in 

the present case and YOUR LORDSHIPS may 

further be pleased to hold and declare 

that since the impugned ordersdated 

and I-!1 	 seek 

to invalidate, nullify and or modify 

the notifications issued with the 
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sanction/accord of the president, the 

same are bad in law and hence the same 

may kindly be quashed and set aside. 

YOUR LORDSHIPS may be pleased to issue 

necessaLy directions upon the concerned 

respondents directing them to clear, approve 

and pass the bills of the petitioner which 

are still pending for clearance/approval and 

that the same rry be cleared, passed and 

aproved forthwith and in accordance with 

earlier original notification in that behalf 

and not in accordance with the iiugned 

orders. 

This Hon'ble Tribunal may be pleased to 

allow this application with Costs. 

(E) 	Any other order or direction may be deemed 

fit in the interest of justice may be passed. 

10. 	Interim order, if any prayed for: 

Pending final decision on the application, the 

applicant seeks issue of the following interim order:- 

That the Hon'ble Tribunal be pleased to 

issue direction to the respondent not to 

affect the recovery as alleged in the 
ci 

V 

	 letter dated 23.3.91/ and stay the opertion 

and implementation of the same. 

That the Hon'ble Tribunal may be pleased 

to direct the respondent to pass the 

pending claim df the applicant immediately. 
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(C) 	That the Hon' ble T ribrnal may be pleased 

to pass such other order or direction as 

deend fit lathe interest of justice. 

Ii. 	Particular of ?ostl Order in reect of the 
ApplicatiOn Pee: 

A. 

Nwrer of Indian Postal Orders: 

Name of the Issuing Post Office: 

1te of issue of 3ostal Orders: 

Post office at which payable: 

12. 	List of enclosures: 5hown in Index. 

VRIPICA1 ION 

I, Tarun Kwnar Govil, Sio Devi Prasad Govil, 

age 30 years, working as Assistant Collector, in the 

office of Central Excise & Cuscoras, do hereby verify 

that contents of paras 1 to 6 are true to my personal 

knowledge and para 7 to 12 believed to be true on 

legal advice and that I have not suppressed any 

material fact. 

Ahmedabed 

Dts -9-1991 

r d b 

c 	- 	
Leari AdOC 	

pttioners 

s 1........... 
ope co:j s 	 t 

other side 

t. 	 / f 	 C. A T(J) 

P 	 ncU 
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:FICE OF THE ASSISTANT COLLECTOR OF CENTRAL EXCISE: 
DIV I5ION:IV:AHHEDA7 : 	 ( 

F:NU: II/2-34/90_iT-Acctt. 	 AhnaUd,Dt. 23_-191. 

Lu, 

I 	Administrotivo Officer, 
entral Excise,Dn.(NG), 

Pa Id 1, Atj1  C LuAU. 

Sub: Recovev of Transfer T.A. Excess 
and1.l.Excess paid to hri 
larun Goiil,A.L. n/h.... 

_._ .- ._ 0•-• •- • .- .- . - o_ 	. .—. . 

As per Ministry of F1nonc, Deportment 
of Revenue F. No. A_27017/13 / 91 AD . I dated 27.5.91 
circulated vido F. No. II/36_ 6 / 91 /PAO dated 9.7.91 , 
the following excess payment-s made to Shri T,K. Govil 
AC may beracoverc-d at your end please. 

1) 
nctioned 	Adjngjh1n 

PocI<incj Allowance 	 is 1200 	900/- 

Luinpaum Ironaf or Grant 	Rs 3000 	1 Ofl/- 

Total 	 Rs 4200 	2100/- 

Recoverable Amount Rs 1800/- 

2) Uil No TA/320/211-1 	Revised Supple. fill) 

I ) Railway Fare 	 Rs 1591 	1272/- 

II) Daily Allowance 	 (Rs 3143 	2713/_ 

lis 4734 

R coverabla Amount Rg 749/-
P 

The recovery particulars may be 
Iintirnated to Lbhis office endorsing a copy to the PAD 
Customs & Central Excise Ahmdabad. 

s) 
Adminjdtrative Officer 

Central Lxcise : lijvn -.IV 
A hm ed ab ad 

Copy to the PAL), Cus & C.Ex. 'Ahmednbod w.r. to his 
letter referred to above. 

14 



No. i1136 6/9 1 JS 	 Datod. 10-9-91. 

To 
ShX'i 	 c)2L 
The Asiotant Col1, otor, 
Central Exciao, 

hri D.  
Chiof ,00una Officer, 

cisep I. 	sir, 

Sub;— T.A. entitlomozkt of Cróup A off bore 
uhone par be loon than fli. 23)O/. P.N. 

I 

kletiee refer to thie office D.O. letter no. II /36-6/91/ 
302-392 dated. 27-0-91 on the nubjoct cited. abYvo 

2. 	You are requested to *ond the details of recovery at 

an oarly thito as the report to Pr. Chief Controller of Accounts 
Now Delhi is pending . 

Youre faithfully,  

-- --- 
dpp 

 J 

Fc.y 8c AntiThffjcor 
Central 1xobeo, AhmoththM . 

,1 

-. 



S 

Pay and. Accounts Office 
Central Excise & Custom 

Ahmedabad. 

No, Ao 

To, 

The Assistant Coflecthv 
\ Rural Division, Central Excise 

Ahniedabad. 
(44 fub_ Post check of TA vouchers 

January 1991. 

Ut. 11.9.91 

for the month of 

I am to invite a refer to the Ministry of Finance, 
Department of Revenu's letter No. A - 27017/13/91 -) IV cit. 
dt. 	.5.91 forwarato your office vide this office letter 
No. II/36-6/91/pAo/1 9 to 1+79 Ut. 9.7.91 and to state that 
the following TA claiiof Shri T.K. Govil, Assistant Collector 
Rural Division may plese be checked up at your end and 
recovery of over payment of TA claim in accordance with the 
above order works out to Ri. 53)1=5 as under. The same 
may please be recovered from his salary under intimation 
to this office. 

rytuont 
 TA/+91/90-91 15.11.90 Es. 17/- 100o0 

 TA/561/90-91 26.12.90  63/- 63=00 
3. Til%2/90-91 - do - Es. 07/- 7=00 
-i-. T/563/90-91 - do - Es. V+/- 1+-0O . TA/561+/90-91 -do - Es. 27/- 2700 

 TJ565/90-91 -do- Es. 62/- 62L:00 
 TAJ566/90-91 -do - Es. 27/- 27=00 
 TA/567/90-91 -do - Es. 24/_ 200 
 T/568/9Q-91 - do - Es, 258/- 90=00 

 TA/569/90-91 -du- Es, 037/- 37/- 
 TA/570/90-91 -do- Es. 025/- 10=50 
 TA/571/90-91 -do - Es. 059/- 59=00 
 LA1572/90-91/ -do- lie. 11+/_ 11+z0 0 

53 '=5o 

You are also requeted to go through the * TA clairn 
passed in your diyiion and similar overpaytnents made, if 
any, may be recovereciuiider intimation to this office. 

Yours faithfuiiy 

Pay and Accounts Officer 
Central Excise & Customs 

AbnIedabad, 
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Kumr E-0-1963 (FN) 
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A. 	ii 	-r Shkk -rw 5-0—I9 	(FN) Sun1  

15-17-1986 	(Fr)  Roj 	n, Kui-r Sho 

nc 	(sc) 
 I I. 	(sc) ._j9 	(j:j.j) 

7. 
33. 

fi) 	 j iy 	i!)fl or 	3 	(SC) 1
5— J2-196 	(FIvJ) V.7.0 	Ro 	(sc) 22-1 	J,96 	(:N) 

34 Sn;; 	ci• 	(sc) 
 .Yog Dhy'n 	ingr 	(sc) 

I5-12-I96 (Fri) 
15-12-1986 	(IN) 

 fl,L. 	(ST) 250-1905 	(Fr) 
ti 	 (CT) 152-I906 	(r•) 

VL' 	Qj 	flcL'fl 	si) 1-12jç 	(it) 

(C. \/ • S 1 JJfl Al ANYAi) 

J.Z) 1 U()SLC 	1T:jy ITO IT ll' 	GOVF • 	OF 	IN3J 

1' Tho fln ir 
Gvrncnt of In:U. Pro;, 
FriJbj -ryn) 

CO9yforw.rj t) :- 
)) 	Tho Diroctor of Trabinq (Custonis nnd Cntr.1 E •cis), 

iw DLlhi, alOncj iith S PrO cis for concornl OfficJ3. 
2. 	Tho Chief Contro11r 3f ccount, Ccntrol Bord of &Cisu  nJ Custuc, Nw Aid. 
3, 	

fol:Jor/SQ (P)/spnro CO1OS. 

( G.V, SUbrircinyrn ) 
Jor Socrtry to the Govt. of InJt,i 
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c1M, F.XCIc Lp 	
PUPAL r ... 

Paldi, Ahmedabad. 
De 23rd Aug, '91 

* C 	li 'r I F I C A T 

TG'wHoMsoER IT MAY COjc 
— 

This is to Certify that the asic Pay drawn 
C 
by Shri Tarunkuir Govjj, A 	n Istat Col
entral E.xc180, sinCe the bgin 

	
lector of

xg of his Servjc to tj1 date, Is shown as under:_ 



F. .A-32Oi/1 IT 	
( Govermezjt  Ministry Pf:-Firla ,ccl  

Dopt.ent ;f Rove niie i \ 	3 

Cw 
.kDol]ii, trio • th July, 1991. 

3~1 
\ 	'bo 	tln 	 Sc1 (Gr9 	) to tlio Sn1' 	enl - QaIo..V) of tho Idan Cut. ri 

ntra1 Eci50 Service Grup 	Th c;tliice with Sup rene Curt 'c Lterr 	iated 13.8.90 in 	ho of 	
atterjee nnd othes V, Un1cn f lidia. 

- 

-- 	 : 

The Prosidot is 	t.3 :rdrt1i 	the - offjcr s ropoz 	
?. I to 

sertrj 	 Z1aLJ.2Q o. .nnexuro I 

	

No. 1 to 	1 I 	39 of Anr,oX'Urc II1iithe J.T.S. of tbo., Ind iq.nston:&' (ntr 	3xciso 	rvice (cJe of Py R. 7001300) 	
(Revised) be prootoa to officiate oxur Y&-11oc h5s"1n%he 

0 l j4ie  (G e-th tiosZi].o pny iJ0o.1;X) (Pb-xev1sod )/Is .3000.4500 (flo, iced) frrn tith 
o 
d ato R I tJ I ctod iinst their name., Or 	 4Cthorituiy completed four yea, rs 	v1c6' 	'h&J.T. • whichqv 	is inter. n•5 

mo 	
.5 	-. 

Thu tLbuv pro tiorp )iavç, bexj xnacjtj in. complIrnco - Wj.th'the interjzn.o01, the Hon'blo 	oin Court on 13.8.93 in the case of 	 zrnd óthà5v. Union of IniIa in Writ ?otjt10 1o. .45&-.3 C .34)78, The arr(uiceIneit of flies of the Officers 
Annexuro I 	 promot.d to tho .T .&. cppoaring in - 	 nd II does not rerlect their intere sQnorjtv fl or the 3..5, 

do ot omoto 	 confer on t 	officers r 	 for ci. 	off,i ci lt 10n in S.T.$. vd ' 	t 	 U 	 np, count for seniority, 
4'irzaitipnor i'qu1 rin serVIco for further pro1hotrn. 

Tho protion3 tre puroly l-lioc nd subject to the oor th CIvU Appe 	257 of i983a 40_07/37 with CW b5, l6003/j and 9314/83 cnd Writ Pet1tjo 	3OG73 3335/81, 512 835 and 1200/38, 4532-3j/78 poiil1n bofor the HOI]b1e uprorno Court, 

' I Heads of Deprrnon t;; nraroqu nY; d to verir'j thu nctu'U 
- dqto of Ofltltl OflX)flt of ach olflccr 	 from the service ecords before fixatIoi of 

pni in the S.T.. 

-. 	

- 	 (R.R.'13HARATL)__ -- -- -----5-.- 	

TO TEE GOVT. OF UDIA 
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LI 	i1 OFTUN 	TI$ 4,4, 	FICIPl.  (DIRc 	REUJIT) 
OWY 	1) 	TIFS GRfDOI' S]TR :S1L 	I11T1US 

IIJr&s 'PJ!D CTRPL 1XCI S S2RVI O?, GROUP 	1.4 1  

'NcmeorOrfcor .  Dzte of effect 

 A,a.\Bodl 	
. 

8.90 
 M3oxrtrT1w.ri 15.J290 
 .oineh 4rora . 	.1.91 

 R.kofb Kuriar &hrma 9ó12.90 

''3JUa' .Sha 25.3,00 
6. 1ru'n1a 25.8.90 
76 Y.D.Dhgo .15.12.90 
89 . 	 .1' 190 
9. 22.12.90 
10 15.12.90 

TarunY.Wnar Govil 

1? as, 1.a29O 

.130 rckazh Ddhich 15,1290 
 ban8ir1gh 	 . 17.12,90 
 It.K. 	oo 

-- 
 tt.P.ana  

 .noopRDjQrI BJ. .15.12.00. 

18, P.V.R,.RodUj  

 . AnilG,Sha&arwnr 	. 25.8190 

0. Lnij1 	minup  

cntd... .4/-. 

1 
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- :. 	4jii-II 

LI SV OF 'JurIca. TM 	,SqA OFF 	(PROLY1IES) (T 1 	O1OTt 	HQflM)pF 
!JtT ;i CF 

CE 

the- Offjcer Date of effect 

1. V.K. tIphyay 
1,734, 

2, BeW,Qajtondo 
1.12.85 

3. 
26.586 

4, ithiharma 27.12.84 
5. J5vpta 29.11.84 

cG,.manianj 2.12,35 
70 br1 

8. }tajhans 13.2.39 
9, l,bttgcharjeo 26.2.39 
i. 

I 

N'Pttekar 
¶ 

. 	
. 	18.187 

 rJC.:aosa1 26'1287 

 HQUta 17,37 
 L 	i qg. 	in gh 19.5.90 

14.  a,oxxtkar 23.6.90. 
15 P., Ye 
16, S.R. 	mo ... 	'3.7'.90 
17. C,i1 5,8,9T 

 A.K. 	Vora 31.7,90 
 ?.Tatnta 

. 	13.3-1,90 
2. V , Ve hk t aratnam 23 .10. 9: 
21. .C, Sn-rkar 225.9Q 
221 P,?. 	Das 23,9.90 

 G.D. Bhat 25,9,o 
 .7.3ohajrj aao 5.10.90 

cont d..,.,5/_ 

I 
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11=0 of  the Officer 
Thte of effect 

..... . 

 K.P. Slngh 
3.12,3 

 V. Subr=anian 

 A.W. Karkhcj5 
27,284 

 V.S. Venugopaiall  
1.8,84 

 P.R. 	udhurj 1.3.87 
 Be Ramanarya 

3.3.87 
 G.D. Sharm& 

1.387 
 Hi. 1.rlshnaniirthy 21,3,37 
 Ualldt SinEh 23.12.87 

34. KrQur 
30,1.89 

 Gl3 6 	Yrlav 
I  18,9.90 

 LI, Chatteoo 
21.89 

 G I N. Dehpande 
25,7, 84 

S.K. Sn1 e 
14.5790 

39. atanka' 
 



rr 3 
1 ravelllnp Aflownre fk(ik'3 - lmpl TWOtAtIOfl of IIi' R(' OtflITl( fRI tl0fl of tP 	I our lh P  

Consequent upon the decisions taken by the c vertiment on the tourth Pay ('on,iitssi(m's r' oinmq'cuft it 
On 

relating to the payment ,of travelling allowance/dailY allowance 
etc., vide this Ministry's Resollit ion No. 	dl)! 

lC/8( dated I 3.9.9, sanctiOn of OW Pr'sident Is conveyed to the modilirsit ion in Tras'elltng Alle anc lics 

as in the Anitexure to this Off Ice MeniordtittI in 	
tr os they apply to citl,aii 	l ,t 	of liii' ( riOt ii 

Government belonging 	). separate orders will be Issued by the Ministries 
of IThI cm e and 

! ni Iwnys for their personnel separatelY. 

The term 'pay' for the purpose of these orders refers to pay in the revised 
st ales f pay pm 

under the Central Civil Services (Revised Pay) Rules, 1986. In the case of emplo\eC'. who opt to retain tli 

mrmovkrtl stubs of pay, tile term 	
'pay' will Imwlitde, heide 	pay in pm 	teviced scales of pts'. mpptol'i itt" 

fleir iimos 	l'ay, fl,A.. Auth. fl,'nritesi Athnwuuiu e, All hut 	
ftA. ond lmmti liii u 'Ilu'l tlu.i em' it thi' I ii' 	pbi 

ooder the O0O5 lit fort C pliol,  t  

These nr, to the Issue of
dors take ci let front I • 11.1 	

except that where the class/ mode by 
 

these ottici 	
was Itigher tlm mn the entitlement tinder thue'e em durs, 	

t \\ull  mitt 

performed prior  be reduced. The T.A. entitlement for lourneys perforIeCi on i.fficlal ditties (rein 1.1.1 ?S( to 
	vi II 

be regulated in accordance with this Ministry's O.M.No. I9050/lh4/8-E.tV dated 23.9.1986. 

E. 	
In case of Group R, C & D employees who have undertaken tours, etc. on the ha.i'. 

itt 	ihi'ii 

these or 
entitlements from 1.1 f.1986 to the date of issue of 	

ders and whose T.A. bills have been I nulned it 

the basis of their entitlement prior to 1.11.1986, will be allowed arrears on their revised ent 
it lenient is pit 

these orçlprs w.c.f. 1.11.1986. 

5. 	
Orders regarding T.A. in respect of Group 'A' officers as and when issucd. ss ill also 'c. .ipi'Iu hi.' 

1.11.1986 on the same terms and conditions a are applicable in the case of Groups IS, ( 
	P uatccJ'i of lii 'i 

2 
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6. 	lii Iheir .ljlldlcatlon to the stahl •  serving fit liidii Audit and A':outits L)epar tilicilt, the. 	o dei'. l'ue 
ul let cie.ulta tioul 	th the Coinptt oiler and Audi wr General oh India. 

(A1.P.( I i') 0. 'uh.No. I 001(/i/80-E IV tu. ZI. I-Mij  

01,1140k) I. No. 21 Ui i)Uh-CwntI. dl .31.12. lii) 
(Cv. No. 21:1/86) 

Atinexure to Ministry of Fitunce, Dc1artiiicnt of Lx1wiiditurc Otlice Meitiorundurn No. 19030/5/86-L.IV dated 

thee 24 tht November, 1986. 

I. 	Daily AIowaiice: 

II 	lh)(1.(5i0lt &I 	S.It, / 	.111(1 S,It. 	SI 	ullihi hhii 	Guvet liluielit o f 	India orders thrreiiider, 	(tIC t: oIII)lll'. 

III 	(i 	V 	I .dlI4lh 	smil , till' 	F,i14 ''u 	oh 	IiiI 	A[ IhIWICI II' 	Oil' 	I Yih*II 	III 	III II 	4 	iit,[iii I 	It 	ilit' 	I' 	'iii 	I II iii 	CI 	hi 

() 	When the eiiipluyce does not stay in the hotel or makes his own arrangeineut- 

L011llti'.S 	oilier b-i 	(Lt'.s 	citie. A-C Iis 
(14,411 	thici',t' 	iuIt'iu and 	iI)t'II5iV4. ,uiich 	SJuI'I 	(.4 	thy 

tOOI(hIIl(OI.54 luiiI tiie. t 	hIilIiIt'' 
4. 

Its. tts. Its. 

t.5.2.00 and above 50 (10 /5 

Its. I 900 and above but 40 50 
ICSS 	tIIiIIi l(s.2500 

R4.11100 	4111(1 	11h0Vt3 	but 3) 145 

Ie55 tharl h(s.1900 

lts.1100.uid above but 30 40 So 

less than Rs.1400 

below I(5.II00 20 25 

(b) 	Wlicti 	the 	eiiiployce 	stays lii 	a 	hotel 	or 	other 	cstabhIhiipieiiI 	ptuviditig 	bout d auid/ur 	IOLI8III 	at 	I,ts ml 

otli'r  l,is. 	I 	It 	(( 
111,04 	III(IC 	IIi('lI' .111(1 	ti4I)(IISIV(Y 011(1 	'I''' 	1.11 
tiiiii,,d 	Ill 	(u1. 	34 It 11)1 	.ili lit.  

(t)____ 	"''' (4) ....................................................... 
Its. R'.  

1's.2500 dIR1 above 10 120 ISO 

16.1900 and above but 75 90 125 

le.5 	thall 16.2$00 

Rs.1400 and above but 50 6.5 SO 

jess than Its. 1900 

Its. [100 and uhuve but ' 	 40 50 

kss than Its. 1400 

h\elaw 	Its.! IOU 25 35 40 

2.(a) 	Conveyaiice Allowancc- 

In niodif ication of 	Ministry of 	finance, Departriicnt of Lxpendi(ure Office Mcmnorandniii No.190 30/ 1//94.. 

V 	(I,Itrd 	(.2,19(11 	(I'riiiied 	05 (.overiiiiiruit 	UI 	1,1(1(4 	Order tili(l('r 	0I1.25), 	thit' 	rote of 	(onvuy.iIIc C 	,IIIIIW,I1I1'u 

,re Cu hiuiiced 	I oh lows, subjC t to 	the exist IlIg cui di I iOi15 
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Averoe monthly travel on 
by 

offirialdilty. - 

I - 300 K lutne ties It 	. 300 p.m. R s. 100 p.m. 

301 -'t 	0 It s.i 	U 	3).tii. Its. I if) 	p.iii. 

(lotOd 
lts.550 p.m. ltc.170 p.m. 

- 	ll-(lOQ 

,0l400 
Rs.60 p.m. 	.. 1s.200 p.m. 

i.R00 n.m. Rc.230 p.m. 
- 

font:- 

-U 

.4 

(:1 t I c S 

('ii 

llownnre 

above tUIJ  

The convyarce allowance at tim rates prescribed in Col.2 of the table shall not be ,dmicsiblr to oft 

whose pay in the rey.cd scale is less than Rs.2800 p.m. 

2.(h) Cycle Allowance:- 

hi Sliiwrcssloii 	
f Mliiltry of l'Iomu'. I)cp:irttI'PrIt if iprtidl1tlr e 01 tire Mr,n'i niuiiiini Ni'. lnfl1' 

i 

I,.IV cl,ted 7.11. l979 	tin' i ,it' of Cycle Allow,iiii'e Is etihali. cit t.i It s,0/ 	siuIr. I I.' t!' 	•• 	ç ' 

3. 	1ntitkmcnt for journey by rail on tour and trantki':- 

In stipersesslon of S.lt. 314 
and the Government of India Orders thereunder, the pay ranges and the ' 

cut tIr,irnt for ouIrneyS by rail on tour,  and transfer will be as lollowS- 

Itylt.ttily' 

l,?)U() stud i,l,ovi' 	
A.I.'....wu tin 	sIi'rpni /1 Ii '.1 Class. 

lts.1900 and abovebit less tl,aui 	
Plrst Clacs/A.C. Chali -Cat. 

Rs.2800 

Its. I 00 and above but less than 	
First Class/A.C.cllr.c:.lr. 

Rs.1900 

Its. 1100 and above but less than 	
Sni o;iil (1 ass (s lecher) 

Rs.1400 

Itniow ls. 

	

	
. 	 Second Class (Sleeper) 

l IOU  

I urol to' ce iii nç for 1 tepeni Inn I re I at 	- 

t of 	
Ntninni niulilin N' 

In 	ni partlul 	odilkutlon of Ministry of 	liuntue, 1)epnt tinru 	Lxl>eioIlt(It e, 	
c 

Oh' e 

I/i 
5-[.IV(l\) dated 1.3,1975 (Government of India Order under S.R.2(S), a legitimate hild or step child! p. 

sister/minor brother who resides with the Government servant and whose income Ironi all soul. cc 
I!' 

peuislnuu (Ini:luislve of 
teuupnnulry Increase in peutsinuu and pension equivalent of D.C.R.G. bruet its) 

exceed Its. 500/ - P.T1. 
may be ck'nuncd to be wliol ly mh'pcndrlut' upon the Govei ninent servalit. 

5. 	Triueportatlofl of psontI effects between plates tutuinitell byaiI: 

In modification of pam 	
3(d)(il) of /\t(Cui e to Mitiicti y of Titianre, I)(T1I tiiii'nt of Isprndtnt 

enrnrandum No. 19030/ l/73-E.lV(i 	
dated 29th June. 197't, a Government servant carryIfli goods t' 

bctweemt places ConneCted by rail can draw actual expendi tore on transpot tat ion of personal effects ' 
or the amount admissible on transportation by railway and an additional amount of not more than 

Cent thereof, whichever is less. 

(.. 	1rtms1-4sr 14*1101 01 g' x Is be I WIM91 pIli(I'S . liot cot Ii O'< teil by 'mt ui - 

In 	
modification of parL* 2(k) of Ministry of tlnacue, flepartilelil of lIspellitut e 

011k .' Me" 

No.19010/ l/7.-F .iV(l\) dated 10.1. l97, the allowance for carriage of personal effects between 
piILCS 10' 

by I unh only. will he at lb 	filijilwillii, ntil I in Ii ri II'S, situp'. 3 to I'S 1st ing I nmnhi I 

11 

i aid - 

Ofhit 11 

Its. imi kmui 	
Its. per kin. 

-. ----.,---
------------------- 

Rs.?SOO and above 	. 	
, 	 15.00 	

9.00 

100 

Rs.l '00 and above hut less tlu;in 	
7.50 

lts.28fJO 
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[ii) ullil 	tiUVC bitt Ies 	tiiuit 	 i,U 	 2.30 

Rs.1900 

below Rs.I 100 	
3.00 	

2.00 

7. 	
AddItiOflil hire by the et1t1cd class to Govcrnlflet%t servant on ir.usler 

An employee willbe cht it led to an additional hire by the entitled class for both onward and retiril 
lt, 11 he hu to leave his irUly beliid bt 

ormal trasier T.A. eitItietcI jout ieys, ii addition to the 	 w pin(t ul lUttItk; 
ol itoil a .,ii.tbiiity ot (U'(IUtRi1t reteItti*ml 	

itt the he  

. 	l&ates of IuiiipsUllt transfer grtt and packing lowC 

In imiudil icatiOn of Ministry of Finance, 1epart!iteflt of Expelidi ture Office Memorandum No. 1901$, l/$- 

l.lV dited 3,1. 19S(, the rtte ol lmiittpUItI traimsier 	raI\t amid 	tlstttg mtloWaItcc will be as tmmtdcrt- 

- . ---.----.- 	--- 
 

11.i. I&,ite 	
Lii;mtjmUIlt tm..iimster 	 lackint Allo .111 e 

Rs. S() ttd above 	
. 	 30Q0 	

I U0 

	

1)00 	
900 

R. 1900 and above but less tIati 
Rs,2S00 I) 

	

ittil ,iiitt' till Its, jittlI 	
11)111) 	

((I 

R .19011 	 . 	

- 	4 

	

hilt) 	
hU() 

II UI) at itt ibtive hut ics 	ti aim  

	

100 	
m 

INC.low 1s. ItOh  

9. 	Ii ave1 , .i5tanCC for clldrcim 

tial inoditication of para 1(4) of Ministry of Finance, OepartmCnt of Expenditure 0111cc Memo 
In par 	 mim 	

- 

randum N.l9030/2/73) dated 2$.2.197, and Office MeorandtJm No.19030/ 1/1E-IV dated 5.8.19I 

the restrittiOIi oh 	I 500 Kilts, is dispensed 
will, auth 11w rtuimiubtir 	Ilme11t will ho for tIme hill tare at 	tuth&ltt' 

mutmt'h1I.h1 	mt'1  by 5em&)I hl 	l0,,/tiitlhl1.FY bmmh/lOWL't tlti 	by i.t.t (bmmmmk cIu) kIII)IIII In limP 	mtIItg I 1ttilhtm1 	lj 



(2) 

1 	
5 / t(i 	/ 

-: 	
A 	' 

- 	 LI ''ii 	I 	fir 	IlLi ('( I 	I I'. 	iiIr'II I, 

I".No, A230) J/J/-,f(f,//f vU, 

(Ihu.) I tivs'fiip AU,,w,ic,, •. I;gi,' 	lIIifsIt'I,u.I,bsIi(,,i of the Ie('nrnrnerIcI,1 of the Focir Its t'ay 
( ' rccpiic j, 	, 

('I'II'.l'IjiIs'iif 	IIf)IILI 	11,1' (II'f Iii 	i,if'ii l'y 	tile t.,oy,' iIIIii'IIf on the tori, Iii I'iy 	 v'r 	',iwo'. 
fir'o 	fi'Iniiii 1 	Ri 	IIi 	piIyfIi('i,t 	of 	fravellj,r 1, 	LIlffllVLIOc e/d.iliy 	.iIlnwnnr "I, ., 	Virt 	ft,lc 	\IlI,i'.(ry", N,. 	'r(/)/R 	

'f,i ted I ,3ih Mirc h. 1997, 5iIIi(tj(II, of 	tire 	rei'iv', 	k ('(iii'% oil iii If' i,,o,fII ii ItilIli Ill 	,i\ I'fIiiI 

	

ii fiiv. Avro"n 	 if 	
In s 	far as they apply to rivili;rt, ('!Iiplovec of flu' C .oitfral (lover,irIueu,t beloligilig, to c,rouI;) W. Separate orders will be iccrii'd by tti 

	\IiriiStri,'s (f lefo Ic 	 arid Udil Ways for thci r personnel supara icy. 

III ovklouu', ('i'IlfdIlo(f 
t()1b/ 	LlV 	

In tin' 1iIlow, 	
i.uripiiplus of the Auinru, c to the Off 

	

dated ?' .l I .I9 	 ir 	Meicior ,rirI'iiii No, 
 5/. 	

will also apy 	 c'Ilirerc vi;'., puri .'(r) ur'iii dun' 'u ' * 	All worrce', 	 onk ptura ('i) r t,'(inIl I I. 
 fuci l 

	

ou r ii' 	Inn 	ct 	( ')  woeri plo c' 	t 	by 	 , uuis 	r I ii,i.0 	, ara  
Ud 	gsrdiui 	"I tIifuinr to liu'ri of 	'o'fc ho to 

jrIui i', cliii i Iiuiuur'cfed by rail", porn (7) reuruliii1' '\rfcli florid tare by the crlf I ttif ' iO'.h fl (uS 5'? 1,10,111 '•" 1.011 
on 	Ir.iflcl,'r,' nrrnl (iir.0 () r•f,ur(fjru1 	'ti .iv'I ,is.i 	fri 	0 	fill .i Iriiuii cii', 

. 
it,  onlior ts'rrnis of conillujotis eontaiumrf ill this Ministry's 	 I 

datoci 	'i,j 
1,19, will also apply to Group 'A' )fhiu tic. 	

Ofib e Meirioriunduji ui No. 
 

f 

'I frr''v' orders take of (ect from 1.11.1 

Af.f.(flf) 0. M. No. I P03O//RG f IV at. I ti.3.R7. 

ANNXURE TO MINISTRy OF FINANCE, PARTMFNT OF EXI'FNflIT(r,I (WFIrr 
MIMO1ANfl(IM NO. I 9010/)/p,i',.j:,,v i)AFII) TI I 	19111 MAUI I, I9/ 

iloily AIIIIWOILI(' 

iii 	
of the Government of Inrfj 	ordrfer ,S,I, f 7 	 t 

	

nod S,U, 	I 	Ire jr uiirfnlrif's 	'f 	' IV I ouch fur rn for, of I)nIfy Allr,wauurp ore reviceif n 	
ersni

fclIi,ws sulfrh' ,  I Iii thuø 	WltIfi,t 'omuuli IltiOsi. 
(ii) 	

Who:1 flue cnrployet, dot's rot Mfny Iii a hotel or uuiakr.s his own arrnnn,,ieuits.. 

Ranges 	
Lou:'a liLIes o flier than thos 

,3 	4 	
(.la 	

ass    

	

I tiflcntjnne(  in Col 	 - 

	

pcisv 	
' 

	

localities 	acid 	specja fly 
e 'c p e ci s i V r' 

-'.- 
I 	Rs.5f 00/- 

 

and ahoy 
	

Rs.O/- l..2t00/. arid above but less than 	 Rs.65/ 
R.S. 100/- 	

Rs.50/- 	
. . Rs.60/.  

ii 
(b) 	When the employee Stays in a hotel or other es labllsh tan ff 	 r,tent providing hunt (I ouch/u, loihiiurg of 

SChNluIlC(j 	.s. 

'i;;c" 	
'flIlIi 	 I'- IOM ind filV'fffl{ull(.d Ill (ul. 	

r'(pv'ruslve localities 

R 5.5100/. and above 

Rs.2lflO/ arid above but less 
than Rs. 5100/- 

ci tin 
Specially 	CXpcnsis e 
locali ties 

ii 

I  

oo 

i  

fr
fi

O,

I-' 

-.

1.i 20/-  2, 
	1`111111PI—lit for Jorir:u.y by roll on tour niol 'l"rsfq'ri. 

lit FyIo(lljl(;AIjoh of 
the Governryre,it of India 'Or(f(rs under, 5,1k,',, the pay r:",'(.s nint flu' Ii ast'I entitle.. tflCfrt fur joIlmflr.y by rail on tour amid transfer will t)e as f011ows,. 

I 
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PayU   

And 	 Fit i Ch,i% A.C. 
IiII&I 011 1'/' but 1(.!.s thur Ur.100/- 	 II /u.t .1 ,I(.I. !lu'Pluu/lirl (iu'. 

Utes of luttupsutu ttall%lcI gr.utl and packing allow,iiucct 

lii modification of Minktry of I:t.ince, Deptt. of Lxpeiuhiture Office Menuorunduut No.1901/ I/a1-L.IV 
uia i& d 3, dl 96, the rules of lunipsuuiu transfer grant arid packing al low.incc will be a3 underu - 

NZ 

Its. 100/- .upuul ul,uve 	 4000/ 	 I 
500/- at ud above but lesru Ii tan Rs.) 100/- 	 3000/- 	 1200/ - 

in modification of pura 26) of Ministry of Finance Office Memorandum No. 19030/ l/76-E.IV(IS) dated 
30.1.1975, travel by air will be perinisible on tour or on transfer in the case of officers who are it' rc(eip 
of pay of Us. ) 100/- arid • above, a I their discretion1  provided that officers drawing pay between R..4 100/-
arid Us. ) 100/- may also travel by air At their dicretiuiu, If the distance Is more than 5O0 Kriis. arid the journey 
cannot be performed overnight by a direct train service/direct 3lip coach service. 

. 	lit partial lil)Llihluunour of Ministry of Finance Office Meimiotatudummu tro,l9O24/l0/5-L.lV rioted iS. l')52 
uhf i.cis of and equl volcuit to the rank of Additional Secretary to the Government of India ritay, at their disure-
liuti, travel by the esecotive class within the country on tour/transfer. 
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PU)DENDUM 

Subject;_ 'rrve11ing A11.wnce Hules - Implementation of the 
recornrnendatimz-m of the F.urth Py C,nuniion 

To pra 2 ,f this M1niitry'3 Office Mem.randum of 
CVCfl nUut)er ddtezi 11).3.1907, rejr&Ling modificti.n in T.A. 
Rules, in so fur is they apply to civi1in eIIlpl.yee5 of 
the Central Government belnjincj t. Group 'A.' the Loiiowiriy 
3entnCe may also be iddeth- 

'In addition to these, the proVif;ioris C.utdinCd in 
the fol lowinçj pras of tJe mama A.nnoxuro, v i 	P 
1 () AncA (1)),  rn().Ardi iij .hit.l.y. . 1 1ow. 	par.A.3 
re..rdiriçj r4.i1. entitleiueffl.:i. 	nd 	ir. U rlç.drdifi(j 
iui,su:n tr. 	i&c 	MIld 1 cincj Ml lwwnc, wiJ. J. 
,klso be. appiiCAb1C in C.ALt ot Gr.up 'A.' •fficrs 
(trMwirl(J [)d'/ J( 	(J 	1&3 - 20(JQ/_ J I .M. iii tjic LV 
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(Jx.uup 'A.' £Ji.4LL1Lflj. 	 1 

- 

I 	m directnd t 	rf; r ir, your 1 t IMr 	h • VJ I L (1) 

/Ul/1k.4Q U1s t.rct (. J 1,11') 	ii 1.In' 	ltive 	W 	ni tçi 'y t) 	t. 
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4t.uL'U).tilU U. 	rUni: Nu,, JJOiO/L,'t...I.tV Un' tie £t'tnIn 	L 
i.qnU.ttura (cpy eziivir(J) li.r ijuuu) 1 A ' i,1 I I,-iu vf iiUii' 
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Coii 	i tlIur 	of 	IPU 	t 
• ntrc.L 	Donr d 	oj 	jOinO 

• /Qit 	r31.111c1ng, 	lot 	f ioor, 
lieu 	::31h1, 

27/3/1991w  
T.0 - 

11 pey and 	OLIVA 	QTiica 	uncor 

'th4uc 1; unt1tio011t 	Q -2 	Group 	1 4, 1 	Oicera w1luuu 	pny 
li 1oa tn 	o 	2800/_ ----•' 

( 

Lantlon lo invitcid 6o 11i1tiry o 	1ncllc, Dopt t 
of 	 l) ttu r 11C.111.110. /. 	J.:L/i t/ O9—tc, I V C fl Lcd  
IC) 4 f1 it NCLI tJCJQI (itflEO(] tHt L.CVnop 	OL..!ioorsj oj'Ir 

(u rnl 	ui3 ocrv:Loo rowing 0tuc1 pcy loon thn 
p.L. lxi the revi-Sod occie - ro 0100 ol1g±bl 	or 

no n)p!icnbia to olco::a rcuir bcic pay 01 iTh. 2C00/_ 
In tha ro IL9ac1 Cnicj 	o the 30 e] nr:ifleatory orc:orn crc UI) t 
iruci cIDibt ticro:oro the octter hrij been rcrr 	to Ijnjo v 
:1 or 	tc 	1nr1:icntjon Tt CA00 bcneid t 	till 
cicriiiCaLlon 1i Iiiot rcce1vd ro' to t1n1otry b1ili oi 
'' oi1ecro drowing baio pcy 1000 tbct ts. ;flOO/_ 'ny be 
pcoed uitbout taLiz;G Into e00 0trnt liniatry 13 letter CThtc 
'IS,2.90. 

Tii ioouj o ul th ttô ppovnl of Ct.f COH troll 
of 4COG1flt3. 

r, 	 Yoni 	Z ri. tELL' i.:l 1Y, 

t. 27.3.91 

( V. 	JO i[ ) 
Acuoullto Ojjot 	(C) 

floe  II/36-6/ 9I/j/,O ((c- , 	 Dntedr  

jUl Jju1utozit Collector, 
Ouotoij & Cont :ol 	eIao, 	•) • / 	4/ , 	 ) ueLjcc Colloc torito 

To C.  0. C. 	, icdcbad, 

'or 1norntIon, gli 	nr noCeso'ry nctivn 
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No • COO ud/ 	.( ')/i 1/ :i-/ ;j 
u1J.ic of tNo 
Pr. Chief Controller of Accoun ts, 
Con rai BoLrd of Exci.5 & Cnnto 
A.G ,C,rt 1u.Lldin,, 1 ;t fluor, 
Now DoihiL, 

D tocl. : 10/1 

Thu Pa; and 'ccounts Officer, 
Colluctora o of Con :a.i. 4XWOunow 
Mt;Lj 1lLt)Ul 

T.A. en ii tiomont cC group A' officuln uboriji PnY 
l 	thu' i3. 23 J0/_ 

0 JU3t43  

	

j., 	0 I 	I II1. ).CioII/ I '( 
' 	 2'l . .LJ 1 • i nu Lu 1o.iwitU a eoy of 11i.11:j try of i Lliuic . 	. - L.. vi. i uvofl 	Ic Lur o. A.21)1'(/ 1 /91 -A1,IV Wtud 27.5.91 clri1'yin thaL Gooup '' .. oJ.'fJ.cor0 of Ind.Lan Cu,tum , Coi' Lii 

IXCio3 3CrViCO (1rar,tnC 1CJUU1 py lono ton 1h3 . 	p • rn, in thu rovisod UcalO are not oi.±;jiic tr 'i/Di• bh upi icubi 	to olUicor; 
drawing U uo ic pay Of ins, a : 7-. p • m :.'nd oh uvo in uhe rovi oc d 0001.0 

Principal Chief Cod trailer of A000LUItO hno douirod tInt L 
dutni is of over payrnon i and thnl.r rocovory ntuy be furnih 	tb cd to 	io 
office. ccc uary action may be La:on to r;Covor the Overpay mctl 
onrly and 'LhO do tails of rcco' cry nay he fcrninbcd to thin oI' L :o 

1: 	f,ti LLf uil. 

( 	• 	ti.'j ...... 
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lo. ii/ _6/j 1/Q// 	 J)a c 9 .7 • 1 

( 	• ai J sin Lant Collectors 
Cus Locin & Cenra]. ixcis, Uiio 1.ahad. 
Cu] bc Lm)rt Lu, 

( 	(' 	, Chtei 	cooti Is OfficCr, CJ:. & Cut ion: , 

j, bucolI)L/pro-C;tnck cc. al j..O. ilLOIL.L. 

(, 	( 

Copy for inIortnat;i.on all(1 L1cCuniniy ;n; Li.oni wi Lb ri:. to 
S Om? 	'U 	UVOfl 1W • 	at. 9'l•J 1  

( '0 L 	
' 	(• 

1•( 	ty 	•:C1fltM 0111 nor, 

L 	( / 	/ ( 	
Ccii 	 Cun toni, 

I •- 	 ' 	 ( 1io) 

C'/ 	CC) 	) 	• 
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To 
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10 

iL 	ft 1( U Cl. 1 

)O. No. II/36.-6/91/i Dated - 8-1991 0  

Dear 8hri 	.( 

sub;- 	T.A. ontitlont of (roup A officorn ifliona 
..,: r' • 	 pay is leMi than Re. 2i300/- P.M. 

ef 
l 	
; 	)jin continuation of this off leo circular 1othr no. 1I/56-01 

14I1 Ao/44._54 dated 10-4A.91  ( 94-91 ) and oven no 469-419 doted 

-----t-1 rocarding Group A officers whoo actius 	pay in lone thn 

Re. 23OO/- P.1. in the roisod scale 	who woro paid claim 

Tr. T.A. 	T.L.On totu L.T.C. for T.A/DA as applicable to officer 

drawing, basic pay of Re. 2000/- p.11. 	and above Minietry of 

Finance 	letter no. A 21€17/ 13/91/ JLd./ dated 27-5-91 ha 

decided that 	recovery 	of over paid 	hen to be 	offootod 
L (LAk 

ou are therefore 	requested 	to review all the such 

ovorpayuont c,"er, 	and amount of Tr. T.A./ T.A. on tour/bnIV , 

T/)JL 	over 	paid3bo r000verod. The dotaithoreOf may plonie 

be 	Lurninhod to this office an 	Pr. Chief Controller of Accounta 

Uow Delhi in preneiZg 	very hard for ettctlflg recovery farther 

nub miss ion ce 

1 	'..y. / 	
tou 

3hri 	
( 

 

S. ii.&1&rniIkTn 	) 

AeoiJt2*nt Collector 
Customs / C. Exciso 	y (c)  

Chiof Ac 	tsAfficer 
C./ &(knodabad 



S 

7Uc 

l.A. 	Bills drawn at Diviion—IV, Abmedebad 

Bi41 	No, 
'- 

No & 
Amount 

Date 

 Tr.TA/35 / 88-89 8400/— 
dt.i 8.4.88 

 TA/Aiv/150/88-89 x2xx 
dt.7.6,88 2300/- 

 Tr.TA/161/88-89 3229/ 
dt.10,6. 88 

4, TA/Adv/225/8O-09 3200/_ 
dt,2. 8.88 

5. TA/243/88-89 16/— 
dt. 3.8.88 

6/— TA/364/88-89 785/— 
cIt0  1 • 11 
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Statrnent sho_wing the paticuiLa'.' of TA/LTU Bi1i 
Inf avr of S 1'i T 

Dr\JJoI) — 	— — . 	. 	. 	. 	. 
Sr. 	13111 No. 

. 	. 	. 	S 	• 	•• 	• 	• 
jiiount 	Date of 

No. &Date encasImnnt 
_._•_._._•_._ _ ._• 

1. 	TA/388/88-39 222/ 22.888 
.'V) 	Q '. c_) . o(_J 

2 • " 	?y 	" o /- 3 • 10 • 
19.9.38 

3. " 	911. 	" I 55/.. 2.2 .89 
1 5.2.89 

915 210/- -do- 
15.2,89 

4 " 916 	-do- -do- 

6. " 917  1551- -do- 

7- U 918 	-do- 678/- -do- 

 "1018/88-89 68/- 21.2.(9 
20.2,39 

 "1019 -do- 121+ /_ -do- 

 "1 o/3-9  

 " 106 -do- 236/- -do- 

12. 98/- 284.89 
23.6.8,) 

 T,A/66/8.90 96/- 22.9.89 
dt,22.6.89 

 TA/607/89-90 io8/- 22.9.39 
2'.6 .89 

 TA50/99-90 17i/ 17.8.89 
i+.8.89 

 TA/92/O9-90 1148/- 2.3.90 
dt .1 .3 .90 

IT,  11 	924 	-do- 108/ -do- 

 ' 	925 	-do- G/- -do- 

 " 	926 	-do- 28/- -do- 

 T1/735/9°91 1200/- 7.3.91 

cit.6 .5.90 

 T A/174/90 9 1  252/- 37.90 
25.6.90 

 TA/AdV/373/99 110)/h 1.9.90 

1l+,9.90 



- 

,* 

Page NO.3 

_•_._._. -,-.-.-.-..-..-.-.-s -.-.-.-.-, - 
Sr.- Bill 	No, 	Amount Date of 
No. & Dote encoshment 
-.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-e -.-,-.-.-.-.-.-.-..-*-.-.-. 

23, TA/491/9091 	x1x 17/. 1.1.91 
dt-15,11,90 

24. TA/561/90-91 63/- -do- 
dt. 26, 12.90 

25, TA/562/ 	" 7/- -du- 
cit, 26 	1 2. 90 

26. " 563 	-do- 14/- -do- 

27, " 564 	-do- 27/- -do- 

20. 565 	-do- 62/- -do- 

29, " 566 	-do- 27/- -do- 

30. " 567 	-do- 24/- -do- 

31, " 560 	-do- 258/- -do- 

32, it 	569 	do.- 37/- -do- 

 570 	-do._ 25/-V -do_ 

 " 571 	-do- 59/.- -do- 

35 572 	-do- 14/- -do- 

 TAJAdv/620/90-91 1400/- 10.1 .91 
dt,10. 1.91 

 1 	LTC/626/90..-91 2776/- 16.1.91 
cit. 16 .1. 91 

38,- TA/716 /90-91 140/- 7.3.91 
dt,26 .2.91 

39 TA//9091 10/- -do- 
717 

dt, 26,2.91 
40, 718 -do- 1507/.- -do- 

41 p719 -do- 105/- -do_ 

42 " 720 -do- 320/- 

43, " 	721 	-do- 903/- -do- 

44. " 	722 	-do- 1158/- -do- 

 " 	727 	dt.4,3,91 155/- -do- 

 728 	-do- 223/- -do- 

47. LTC/59/91.-92 355/- 24.4.91 
dt.i5.4.91 

S 

4 

4 

0 



BEFORE THE HON'BLE CENTRAL ADMINISTRATVE TRIBUNAL 

ARMEDABAD BENCH AT AIJMEDABAD. 

ORIGINAL 1PPLICATION NO. 63 OF 1992 

Tarun Kumar Govil. 	 .Applicant 

V/s. 

The Union of India & Ors. 	 . . Opponents 

I, 	/(4 Rr1 

work inq as A 

in the office of the respondent No/I herein, 

do hereby verify and state, in reply to the 

aforesaid original application, as under: 

I am conversant with the facts of 

the case. 	I have perused the relevant papers 

and files pertaining to the matter and I am 

authorised to file this reply. 	I am therefore, 

competent to file this reply on behalf of 

the respondents. 

At the outset I say and submit that 

no part of the application shall be deemed 

to have been admitted by the respondents 



unless specifically stated so'. 	All the state- 

ments, averments and allegations contained 

in the original application shall be deemed 

to have been denied by the respondents unless 

specifically admitted by me herein. 

At the otuset I further say and 

submit that the applicant has not exhausted 

all the remedies available to him. 	The appli- 

cant has not made any representation or appeal 

to the Department and has simply rushed to 

this Honourable Tribunal. 	The application 

is therefore, reouired to be rejected on this 

ground alone. 

At the outset I further say and 

submit that this reply is being filed with 

a limited purpose of opposing the admission 

as also granting of interim relief and the 

respondent reserve their right to file a detailed 

reply, if and when necessary. 

 At 	the outset 	I 	further 	say and 

submit that 	the interim 	relief 	prayed for 

by 	the applicant cannot 	be 	granted. 	It 	is 

submitted 	that 	the 	application 	has 	no merit 

and 	it deserves 	to be 	rejected. 	I 	say that 

the 	interim relief asked 	for 	by 	the 	applicant 

cannot be 	granted also 	on 	the 	ground that 
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grantinc.r of interim relief at this stage would 

amount to allowing the original application 

itself without adjudicating upon the issues 

involved in it. 

I further say and submit that the 

applicant was paid packaging allaowance and 

other allowances like T.A.,D.A., etc. in excess 

of his entitlement and therefore, the same 

was required to be recovered from his salary. 

I say that said recovery is therefore, riot 

required to he stayed. 

In reply to paras-4 and 5 of the 

application, I deny that the application is 

filed within the period of limitation. 	I 

reiterate that the applicant has not exhausted 

alternative remedies available to him. 

In reply to paras-6.1 to 6.7 of 

the application, I say that reliance placed 

on para-4 of the O.M. dated 24.11.1986 (Ann.A4) 

is wholly misconceived inasmuch as the same 

pertains to Groups 'B', 'C' and 'D' Officers 

whereas the applicant is a Group 'A' Officer. 

and therefore, obviously not covered by the 

said paragraph of the O.M. 



9. 	With reference to para-6.8 of the 

applicat.ion,I say that O.M.NO.19030/5/86-E.IV 

dated 24.11.1986 of Ministry of Finance, 

Deaprtment of Expenditure, stated that in 

respect of Grpup 'A' Officers separate orders 

with regard to T.A. entitlements would ximx 

he issued. Thereafter Ministry of Finance, 

Department of Expenditure, vide O.M. No. 

19030/5/86-E.IV dated 19.3.87 made applicable 

the following paragraphs of the Annexure to 

the O.M. dated 24.11.1986 to Group 'A' Officers, 

v iz: 

Para 2(a) regarding 'conveyance allowance'. 

Para (4) regarding 'income ceiling for dependent 

relatives'. 

Para (5) regarding transportation of personal 

effects between places connected, by rail. 

Para(6) regarding 'transportation of goods 

between places not connected by rail'. 

Para-(7) regarding 'additional fare by the 

entitled class to Government servant on trans-

f er'. 

and para (9) regarding 'travel assistance 

for children'. 

'and also prescribed other entitlements in 

respect of Group 'A' Officers drawing pay 

of Rs.2800/- and above. These orders wer.e 

to take retrospective effect from 1.11.86. 
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The said O.M. dated 19.3.87 was silent about 

entitlements in respect of Group 'A' officers 

drawing pay less than Rs.2800/-. An addendum 

No.19030/5/86-E.IV dated 6.8.87 was issued 

by the Ministry of Finance, Department of 

Expenditure, accordine to which the Group 

'A' Officers drawing pay less than Rs.2800,/-

are made entitled to the same entitlements 

applicable to Group 'B' and other employees 

as mentioned in the O.M. dated 24.11.1986. 

Uith reference to para-6.9 	of the 

application, 	I say that O.M. dated 10.4.87 

referred to as Annexure A-6 to the application 

relates to entitlements in respect of transfer 

T.A. of all categories of employees. It is 

clear from the said O.M. that no differentiation 

has been made in respect of Group 'A' Officers 

drawing pay less than Rs.2800/-. It is not 

however, the case in respect of other entitle-

ments. 

 with reference to 	para-6.10 	of 	the 

application, I 	say 	that O.M. 	No.19030/5/86- 

E.IV dated 6.8.87 has been issued by the Ministry 

of Finance, Department of 	Expenditure 	and 

not by 	the Department 	of Revenue as 	contended. 

The said 	O.M. is 	an 	addendum 	to 	the 	Ministry 

of Finance, Department of 	Expenditure, 	O.M. 

S 
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dated 19.3.87 and it is only the Department 

of Expenditure who is competent to issue such 

amendments, whcTh are issued on behalf of 

the Hon'ble President of India and has the 

sanctity of Government of India. 

With reference to para-6.11 of the 

application, I say that the clarification 

issued by the Department of Revenue in their 

letter No.A.2707/41/89Ad.IV dated 19.2.90 

was subsequently modified after consultation 

with the Department of Expenditure vide their 

letter No.A.27017/13/9lAd.]Y dated 27.5.91. 

In 	view of the clar if icat ion dated 27.5.1991 

(referred to in Annexure AlO to the application) 

payment made based on O.Ms. dated 19.3.87 

and 19.2.190 were over and above the applicant t s 

entitlements and hence they ahve to be recovered 

from the applicant. 

With reference to para-6.12 of the 

application, I say that the action of the 

Pr.Chief Controller of Accounts in issuinq 

directions to all PAOs to refrain from making 

payments is on the correct liens as the matter 

was referred to the Minsitry for further clari-

fication since the orders dated 19.2.90 were 

not free from doubt. 

With reference to para-6.13 of 	the 

application, 	I say 	that-the T.A. 	claims settled 
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contrary to the instructions of the Ministry 

of Finance, Department of Expenditure, O.M. 

dated 6.8.87 and paid have to be recovered 

as directed by the Department of Expenditure. 

This was communicated in the Department of 

Revenue's letter dated 27.5.1991 and letter 

No.Coord/15(2)/91/KW4/29± dated 18.6.91 (re-

ferred to as Annexure-AlO and Annexure All 

to the application). 

15. 	With reference to paras-14 and 15 

of the application, I say that in view of 

the entitlements contained in Ministry of 

Finance, Department of Expenditure O.M. btox 

dated 6.8.87 read with O.M. dated 24.11.86, 

19.3.87 and 10.4.87 and payment made contrary 

to the said instructions have to be recovered 

and the recovery is justified. The clarification 

referred to in the para are issued in consulta-

tion with the Minsitry of Finance, Department 

of Expenditure, who is competent authority 

in such matters. These orders have cot full 

sanctity as they are issued on behalf of the 

Hon'Ble President of India. 	I further say 

that the action of the respondents is just 

and proper. I deny that recovery of excess 

T.A.,etc. is not justified. I deny that same 

is against the principle of natural justice. 

I deny that the same is going to give rise 

to serious civil consequences. 	1 say that 

* 
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action of the respondents in recovering the 

amount paid to the applicant in excess of 

his entitlement is just and proper . I therefore 

deny that the action of the respondents is 

in violation of principle of natural justice. 

With reference to para-6.16 I say 

that the O.M. dated 24.11.1986 clearly states 

in para-5 that orders regarding T.A. entitle-

ments in respect of Group 'A' Officers as 

and when issued would also be applicable with 

retrospective effect i.e. from 1.11.1986 and 

as such the entitlements communicated in respect 

of Group'A' Officers in O.Ms. dated 19.3.87, 

10.4.87 and 6.8.87 are applicable with retro-

spective effect i.e. from 1.11.1986 and are 

quite valid and legal. 

With reference to para-6.17 of the 

application, I say that in view of what has 

been stated hereinabove, pending bills of 

the applicant, if any, obviously cannot be 

sanctioned. 	I deny that the authorities are 

unnecessarily holding back the clearance of 

the said bills or that it is requir/ed that 

the authorities are required to be directed 

to clear the same forthwith. 	I deny that 

the action of the respondents is in violation 

of the principle of audio alteram partem. 
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With reference to para-6.18 of the 

application, I deny taht action is unjust 

or illegal. I deny that the proposal of recovery 

is against law. 	I say that reliance placed 

by 	the appl icant on var ious author it ies is 

misconceived as the ratios of the said decisions 

are not applicable to the facts of the present 

case. I deny that there is any violation of 

Article 300A of the Constitution of India. 

I deny that action of the respondents is in 

violation of principles of promissory estoppel. 

I deny that there is any adverse monetary 

consequences on the employees. 

With reference to para-7 of the 

application, I say that the applicant has 

not exhausted all the remedies available to 
S 

h un. 

With reference to paras-8 and 9 

of the application, I say that the reliefs 

claimed therein should not be granted and 

the application is required to be rejected. 

With reference to para-lO of the 

plicato.n, I say that granting of interim 

relief 	would amount to allowing the application 

at 	this 	stage. I therefore, respectfully 
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submit that the application is required to 

be rejected in liinini. 

Ahmedabad, 

Dt.(_-1 9921 

Verification 

r<i 
do hereby vrify and state that what is stated 

above is true to my information and belief 

and I believe the same to be true. 

Veiified at Ahmedabad on this/-}fL day 

of hil 1992. 

H 

tsso$' 

UP 
't1et , 	 for  

: 	

'k.' 
R 	 've 

OPY ,vqedJflt 

Y.  
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